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PROTOCOL

TO AMEND THE CONVENTION FOR THE SUPPRESSION OF THE CIRCULATION OF

AND TRAFFIC IN OBSCENE PUBLICATIONS, CONCLUDED AT GENEVA ON

12 SEPTEMBER 1923

The Parties to the present Protocol, con-
sidering that under the Convention for the
Suppression of the Circulation of and Traffic in
Obscene Publications, concluded at Geneva on
12 September 1923, the League of Nations was
invested with certain functions and powers for
whose continued performance it is necessary to
make provisions in consequence of the dissolu-
tion of the League of Nations, and considering
that it is expedient that these functions and powers
should be performed henceforth by the United
Nations, hereby agree as follows:

ARTICLE I

The Parties to the present Protocol undertake
that as between themselves they will, in accord-
ance with the provisions of the present Protocol,
attribute full legal force and effect to, and duly
apply the. amendments to this instrument which
are set forth in the annex to the present Protocol.

ARTICLE II

The Secretary-General shall prepare the text
of the Convention of 12 September 1923 for the
Suppression of the Circulation of and Traffic in
Obscene Publications as revised in accordance
with the present Protocol, and shall send copies
for their information to the Government of every
Member of the United Nations and every non-
member State to which this Protocol is open for
signature or acceptance. He shall also invite
Parties to the aforesaid Convention to apply the
amended text of this instrument as soon as the
amendments are in force, even if they have not

yet been able to become Parties to the present
Protocol.

ARTICLE III

The present Protocol shall be open for signa-
ture or acceptance by any of the Parties to the
Convention of 12 September 1923 for the Sup-
pression of the Circulation of and Traffic in
Obscene Publications, to which the Secretary-
General has communicated a copy of this Protocol.

ARTICLE IV

States may become Parties to the present Pro-
tocol by
(a) Signature without reservation as to approval;

or
(b) Acceptance, which shall be effected by the

deposit of a formal instrument with the*
Secretary-General of the United Nations.

ARTICLE V

1. The present Protocol shall come into force
on the date on which two or more States shall
have become Parties thereto.

2. The amendments set forth in the annex to
the present Protocol shall come into force when
a majority of the Parties to the Convention of
12 September 1923 for the Suppression of the
Circulation of and Traffic in Obscene .Publica-
tions have become Parties to the present Protocol,
and consequently any State becoming a Party to
the Convention after the amendments thereto
have come into force shall become a Party to
the Convention as so amended.



ARTICLE VI

In accordance with paragraph 1 of Article 102
of the Charter of the United Nations and the regu-
lations pursuant thereto adopted by the General
Assembly, the Secretary-General of the United
Nations is authorized to effect registration of the
present Protocol and the amendments made in the
Convention by the present Protocol on the respec-
tive dates of their entry into force, and to publish
the Protocol and the amended Convention as soon
as possible after registration.

ARTICLE VII

The present Protocol, of which the Chinese,
English, French, Russian and Spanish texts are
equally authentic, shall be deposited in the archives
of the United Nations Secretariat. The Conven-
tion to be amended in accordance with the annex

being in the English and French languages only,
the English and French texts of the annex shall
be equally authentic texts, and the Chinese,
Russian and Spanish texts will be translations.

A certified copy of the Protocol, including the
annex, shall be sent by the Secretary-General
to each of the Parties to the Convention of
12 September 1923 for the Suppression of the
Circulation of and Traffic in Obscene Publica-
tions, and to all States Members of the United
Nations.

IN WITNESS WHEREOF the undersigned, being
duly authorized thereto by their respective
Governments, signed the present Protocol on
the dates appearing opposite their respective
signatures.

DONE at Lake Success, New York ,
this twelfth day of November ,
one thousand nine hundred and forty-seven.
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PROTOCOLE

AMENDANT LA CONVENTION POUR LA REPRESSION DE LA CIRCULATION ET DU

TRAFIC DES PUBLICATIONS OBSCENES, CONCLUE A
GENEVE LE 12 SEPTEMBRE 1923

Les Etats parties au présent Protocole, con-
sidérant que la Convention pour la répression de
la circulation et du trafic des publications ob-
scènes, conclue à Genève le 12 septembre 1923,
a confié à la Société des Nations certains pouvoirs
et certaines fonctions et qu'en raison de la disso-
lution de la Société des Nations il est nécessaire
de prendre des dispositions en vue d'assurer
l'exercice continu de ces pouvoirs et fonctions, et
considérant qu'il est opportun qu'ils soient as-
sumés désormais par l'Organisation des Nations
Unies, sont convenus des dispositions suivantes:

ARTICLE PREMIER

Les Etats parties au présent Protocole s'enga-
gent, entre eux et conformément aux dispositions
du présent Protocole, à attribuer pleine valeur
juridique aux amendements à cet instrument
contenus dans l'annexe au présent Protocole, à
les mettre en vigueur et à en assurer l'application.

ARTICLE II

Le Secrétaire général préparera le texte de la
Convention du 12 septembre 1923 pour la répres-
sion de la circulation et du trafic des publications
obscènes, revisée conformément au présent Pro-
tocole et en transmettra, à titre d'information, des
copies au Gouvernement de chaque Etat Membre
de l'Organisation des Nations Unies ainsi qu'au
Gouvernement de chaque Etat non membre à
la signature ou à l'acceptation duquel le présent
Protocole est ouvert. Il invitera également les
parties à la Convention susmentionnée à appli-
quer le texte amendé de cet instrument dès
l'entrée en vigueur des amendements, même si
elles n'ont pas encore pu devenir parties au
présent Protocole.

ARTICLE III

Le présent Protocole sera ouvert à la signature
ou à l'acceptation de tous les Etats parties à la
Convention du 12 septembre 1923 pour la répres-
sion de la circulation et du trafic des publications
obscènes, auxquels le Secrétaire général aura
communiqué copie du présent Protocole.

ARTICLE IV

Les Etats pourront devenir parties au présent
Protocole :
а) Par signature sans réserve d'approbation ; ou
б) Par acceptation ; l'acceptation s'effectuera par

le dépôt d'un instrument formel auprès du
Secrétaire général de l'Organisation des
'Nations Unies.

ARTICLE V

1. Le présent Protocole entrera en vigueur à la
date à laquelle deux ou plusieurs Etats seront
devenus parties audit Protocole.

2. Les amendements contenus dans l'annexe
au présent Protocole entreront en vigueur lors-
qu'une majorité des parties à la Convention du
12 septembre 1923 pour la répression de la cir-
culation et du trafic des publications obscènes
seront devenues parties au présent Protocole et,
en conséquence, tout Etat qui deviendra partie
à la Convention après que les amendements s'y
rapportant seront entrés en vigueur, deviendra
partie à la Convention ainsi amendée.

ARTICLE VI

Conformément aux dispositions du paragraphe
premier de l'Article 102 de la Charte des Nations



Unies et au règlement adopté par l'Assemblée
générale pour l'application de ce texte, le Secré-
taire général de l'Organisation des Nations Unies
est autorisé à enregistrer le présent Protocole ainsi
que les amendements apportés à la Convention
par le présent Protocole, aux dates respectives de
leur entrée en vigueur, et à publier le Protocole
et la Convention amendée aussitôt que possible
après leur enregistrement.

ARTICLE VII

Le présent Protocole dont les textes chinois,
anglais, français, russe et espagnol font également
foi, sera déposé aux archives du Secrétariat de
l'Organisation des Nations Unies. La Convention
qui sera amendée conformément à l'annexe
n'existant qu'en anglais et en français, les textes

anglais et français de l'annexe feront également
foi, et les textes chinois, russe et espagnol seront
des traductions.

Une copie certifiée conforme du Protocole, y
compris l'annexe, sera envoyée par le Secrétaire
général à chacun des Etats parties à la Convention
du 12 septembre 1923 pour la répression de la
circulation et du trafic des publications obscènes,
ainsi qu'à tous les Etats Membres de l'Organisa-
tion des Nations Unies.

EN FOI DE QUOI les soussignés, dûment auto-
risés par leurs Gouvernements respectifs, ont
signé le présent Protocole à la date figurant en
regard de leur signature respective.

FAIT à Lake Success, New York ,
le douze novembre mil neuf cent
quarante-sept.
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П Р О Т О К О Л

ОБ ИЗМЕНЕНИИ КОНВЕНЦИИ О ПРЕСЕЧЕНИИ РАСПРОСТРА-

НЕНИЯ ПОРНОГРАФИЧЕСКИХ ИЗДАНИЙ И ТОРГОВЛИ ИМИ,

ЗАКЛЮЧЕННОЙ В ЖЕНЕВЕ 12 СЕНТЯБРЯ 1923 г.

ОБЪЕДИНЕННЫЕ НАЦИИ

ЛЕЙКСОКСЕС, НЬЮ-ЙОРК

1947



ПРОТОКОЛ ОБ ИЗМЕНЕНИИ КОНВЕНЦИИ О ПРЕСЕЧЕНИИ РАСПРОСТРАНЕНИЯ

ПОРНОГРАФИЧЕСКИХ ИЗДАНИЙ И ТОРГОВЛИ ИМИ, ЗАКЛЮЧЕННОЙ В ЖЕНЕВЕ

12 СЕНТЯБРЯ 1923 г.

Государства, являющиеся сторонами в на-
стоящем Протоколе, — принимая во внимание,
что на основании Конвенции о пресечении рас-
пространения порнографических изданий и тор-
говли ими, заключенной в Женеве 12 сентября
1923 г., на Лигу наций были возложены из-
вестные функции и полномочия, для непрерыв-
ного выполнения которых необходимо, вслед-
ствие роспуска Лиги наций, установить пра-
вила, и считая целесообразным, чтобы впредь
эти функции и полномочия выполнялись Объ-
единенными Нациями, — настоящим пришли к
следующему соглашению:

Статья I

Государства, являющиеся сторонами в на-
стоящем Протоколе, обязуются в отношениях
между собой, в соответствии с постановления-
ми настоящего Протокола, признавать полную
правовую силу изменений, внесенных в озна-
ченный акт в Приложении к настоящему Про-
токолу, и должным образом применять их.

Статья П

Генеральный Секретарь заготовит текст Кон-
венции от 12 сентября 1923 г. о пресечении
распространения порнографических изданий и
торговли ими, исправленный в соответствии с
настоящим Протоколом, и разошлет его в ко-
пиях для осведомления правительствам всех
государств, состоящих членами Объединенных
Наций, а также правительствам всех госу-
дарств, не состоящих членами Организации,
которые вправе подписать или принять насто-
ящий Протокол. Генеральный Секретарь пред-
ложит также сторонам в указанной Конвенции
ввести в действие измененный текст настоя-
щего акта немедленно по вступлении в силу
изменений даже в тех случаях, когда эти сто-

роны еще не успели стать сторонами в насто-
ящем Протоколе.

Статья III

Настоящий Протокол будет открыт для под-
писания или принятия его всеми государства-
ми, являющимися сторонами в Конвенции от
12 сентября 1923 г. о пресечении распростра-
нения порнографических изданий и торговли
ими, которым Генеральный Секретарь сообщил
копию настоящего Протокола.

Статья IV

Государства могут стать сторонами в насто-
ящем Протоколе посредством:

a) подписания без оговорок, относя-
щихся к его утверждению; или

b) принятия, которое осуществляет-
ся путем депонирования офици-
ального акта у Генерального Сек-
ретаря Объединенных Наций.

Статья V

1. Настоящий Протокол вступит в силу
в день, когда не меньше двух государств ста-
нут в нем сторонами.

2. Изменения, указанные в Приложении
к настоящему Протоколу вступят в силу после
того, как большинство сторон в Конвенции от
12 сентября 1923 г. о пресечении распростра-
нения порнографических изданий и торговли
ими станут сторонами в настоящем Протоколе;
поэтому каждое государство, ставшее стороной
в Конвенции, после того как вступят в силу из-
менения, становится стороной в видоизменен-
ной таким образом Конвенции.

Статья VI
В соответствии с пунктом 1 статьи 102 Уста-

ва Объединенных Наций и относящимися к



нему правилами, принятыми Генеральной Ас-
самблеей, Генеральный Секретарь Объединен-
ных Наций уполномочивается произвести ре-
гистрацию настоящего Протокола и изменений,
внесенных настоящим Протоколом в текст Кон-
венции, в соответствующие дни вступления их
в силу, а также опубликовать Протокол и видо-
измененную Конвенцию в возможно скором
времени после их регистрации.

Статья VII

Настоящий Протокол, китайский, англий-
ский, французский, русский и испанский тек-
сты которого являются равно аутентичными,
будет храниться в архивах Секретариата Объ-
единенных Наций. Ввиду того, что Конвенция,
подлежащая изменению в соответствии с При-
ложением, составлена лишь на английском п
французском языках, английский и француз-

ский тексты Приложения будут равно аутентич-
ными текстами, а китайский, русский и испан-
ский тексты будут переводными.

Протокол, включая Приложение, будет Гене-
ральным Секретарем послан в заверенных ко-
пиях всем государствам, являющимся сторона-
ми в Конвенции от 12 сентября 1923 г. о пресе-
чении распространения порнографических изда-
ний и торговли ими, а также всем государствам,
состоящим членами Объединенных Наций.

В УДОСТОВЕРЕНИЕ ЧЕГО, нижеподписав-
шиеся, будучи должным образом на то упол-
номочены соответствующими правительствами,
подписали настоящий Протокол в дни, указан-
ные против их подписей.

СОСТАВЛЕНО в Лейк Соксес
двенадцатого ноября
тысяча девятьсот сорок седьмого года.
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PROTOCOLO

MODIFICANDO EL CONVENIO PARA LA REPRESIÓN DE LA CIRCULACIÓN Y EL

TRAFICO DE PUBLICACIONES OBSCENAS, CONCLUIDO EN GINEBRA EL 12 DE

SEPTIEMBRE DE 1923

Los Estados partes en el presente Protocolo,
considerando que el Convenio para la Represión
de la Circulación y el Tráfico de Publicaciones
Obscenas, concluido en Ginebra el 12 de septiem-
bre de 1923, atribuyó a la Sociedad de las
Naciones ciertos poderes y funciones, y que, como
consecuencia de la disolución de la Sociedad de
las Naciones, es necesario tomar disposiciones
para asegurar la continuidad del ejercicio de tales
poderes y funciones; y considerando que es con-
veniente que, de ahora en adelante, sean las
Naciones Unidas las que ejerzan dichas funciones
y poderes, han convenido lo siguiente:

ARTÍCULO I

Los Estados partes en el presente Protocolo se
comprometen entre sí, con arreglo a las disposi-
ciones del presente Protocolo, a atribuir plena
fuerza legal a las enmiendas a ese instrumento que
se consignan en el anexo al presente Protocolo, a
ponerlas en vigor y a asegurar su aplicación.

ARTÍCULO II

El Secretario General preparará el texto del
Convenio del 12 de septiembre de 1923 para la
Represión de la Circulación y el Tráfico de Publi-
caciones Obscenas, revisado con arreglo al pre-
sente Protocolo, y enviará copias, para su debida
información, a los Gobiernos de cada uno de los
Estados Miembros de las Naciones Unidas, y a los
de cada uno de los Estados no miembros a los que
está abierta la firma o aceptación de este Proto-
colo. Invitará igualmente a los Estados partes en
el citado Convenio a que apliquen el texto modi-
ficado de este instrumento tan pronto como

entren en vigor las enmiendas, incluso si tales
Estados no han podido aún ser partes en el pre-
sente Protocolo.

ARTÍCULO III

El presente Protocolo estará abierto a la firma
o la aceptación de cualquiera de los Estados partes
en el Convenio del 12 de septiembre de 1923 para
la Represión de la Circulación y el Tráfico de
Publicaciones Obscenas, a los que el Secretario
General haya enviado copia de este Protocolo.

ARTÍCULO IV

Un Estado puede llegar a ser parte en el pre-
sente Protocolo:

(a) por la firma sin reserva de aprobación ; o

(b) por la aceptación, que deberá efectuarse
mediante el depósito de un instrumento en
forma, entregado al Secretario General de las
Naciones Unidas.

ARTÍCULO V

1. El presente Protocolo entrará en vigor en la
fecha en que sean parte en él dos o más Estados.

2. Las enmiendas consignadas en el anexo al
presente Protocolo entrarán en vigor cuando la
mayoría de las partes en el Convenio del 12 de
septiembre de 1923 para la Represión de la Cir-
culación y el Tráfico de Publicaciones Obscenas,
lo sean también en el presente Protocolo; en
consecuencia, cualquier Estado que viniere a ser
parte en el Convenio después de haber entrado en
vigor tales enmiendas, será parte en el Convenio
así modificado.



ARTÍCULO VI

De acuerdo con el párrafo 1 del Artículo 102
de la Carta de las Naciones Unidas y el reglamento
adoptado por la Asamblea General para la aplica-
ción de ese texto, se autoriza al Secretario General
de las Naciones Unidas a registrar el presente Pro-
tocolo y las enmiendas hechas en el Convenio por
este Protocolo en las respectivas fechas de sus
entradas en vigor, y a publicar el Protocolo y el
Convenio modificado tan pronto como sea posible
después de su registro.

ARTÍCULO VII

El presente Protocolo, cuyos textos chino,
español, francés, inglés y ruso son igualmente
auténticos, será depositado en los archivos de la
Secretaría de las Naciones Unidas. No existiendo
texto auténtico del Convenio, que ha de modifi-
carse con arreglo al anexo, más que en francés y

en inglés, los textos francés e inglés del anexo
serán igualmente auténticos, considerándose
como traducciones los textos chino, español y
ruso.

El Secretario General enviará copia certificada
del Protocolo, incluyendo el anexo, a cada uno de
los Gobiernos de los Estados partes en el Convenio
del 12 de septiembre de 1923 para la Represión
de la Circulación y el Tráfico de Publicaciones
Obscenas, así como a todos los Miembros de las
Naciones Unidas.

EN TESTIMONIO DE LO CUAL los infrascritos,
debidamente autorizados para ello por sus respec-
tivos Gobiernos, firman el presente Protocolo en
la fecha que aparece al lado de sus respectivas
firmas.

HECHO en Lake Success, Nueva York
el doce noviembre
mil novecientos cuarenta y siete.

de





A N N E X

TO THE PROTOCOL TO AMEND THE CONVENTION FOR THE SUPPRESSION OF THE

CIRCULATION OF AND TRAFFIC IN OBSCENE PUBLICATIONS, CONCLUDED AT

GENEVA ON 12 SEPTEMBER 1923

Article 8, the first and second paragraphs, shall
read:

The present Convention is subject to ratification.
The instruments of ratification shall be deposited with
the Secretary-General of the United Nations, who shall
notify the receipt of them to the Members of the
United Nations and to the non-member States to which
the Secretary-General has communicated a copy of
the Convention.

The Secretary-General of the United Nations shall
immediately communicate a certified copy of each of
the instruments deposited with reference to this Con-
vention to the Government of the French Republic.

Article 9 shall read:

Members of the United Nations may accede to the
present Convention. The same applies to non-member
States to which the Economic and Social Council of
the United Nations may decide officially to communi-
cate the present Convention.

Accession shall be effected by an instrument com-
municated to the Secretary-General of the United Na-
tions to be deposited in the archives of the Secretariat.
The Secretary-General shall at once notify such deposit
to Members of the United Nations and to the non-
member States to which the Secretary-General has
communicated a copy of the Convention.

In article 10 Member of the United Nations shall
be substituted for Member of the League.

Article 12. In the first paragraph, the Secretary-
General of the United Nations shall be substituted for
the Secretary-General of the League of Nations, and

Members of the United Nations shall be substituted
for Members of the League of Nations.

Article 22, the second paragraph, shall read:

The Secretary-General of the United Nations shall
notify the receipt of any such denunciation to all
Members of the United Nations and to the non-member
States to which the Secretary-General has communi-
cated a copy of the- Convention.

Article 13 shall be deleted.

Article 14 shall read:

A special record shall be kept by the Secretary-
General of the United Nations, showing which of the
Parties have signed, ratified, acceded to or denounced
the present Convention. This record shall be open at
all times to any of the Members of the United Nations
or any non-member State to which the Secretary-
General has communicated a copy of the Convention.

It shall be published as often as possible.

In article 15 the International Court of Justice shall
be substituted for the Permanent Court of Interna-
tional Justice, and the Statute of the International
Court of Justice shall be substituted for the Protocol
of Signature of the Permanent Court of International
Justice.

In article 16 the Economic and Social Council of
the United Nations shall be substituted for the Coun-
cil of the League of Nations.



A N N E X E
AU PROTOCOLE AMENDANT LA CONVENTION POUR LA REPRESSION DE LA

CIRCULATION ET DU TRAFIC DES PUBLICATIONS OBSCENES, CONCLUE A GENEVE LE

12 SEPTEMBRE 1923

A Г article 8, les premier et deuxième alinéas seront
rédigés comme suit:

La présente Convention est sujette à ratification.
Les instruments de ratification seront transmis au
Secrétaire général de l'Organisation des Nations
Unies, qui en notifiera le dépôt aux Etats Membres
de l'Organisation des Nations Unies et aux Etats non
membres auxquels il aura communiqué copie de la
Convention.

Le Secrétaire général de l'Organisation des Nations
Unies communiquera immédiatement au Gouverne-
ment de la République française copie certifiée
conforme de tout instrument se rapportant à la pré-
sente Convention.

L'article 9 sera rédigé comme suit:

Les Etats Membres de l'Organisation des Nations
Unies pourront adhérer à la présente Convention. Il
en sera de même pour les Etats non membres auxquels
le Conseil économique et social de l'Organisation des
Nations Unies pourra décider de communiquer offi-
ciellement la présente Convention.

Cette adhésion s'effectuera au moyen d'un instru-
ment communiqué au Secrétaire général de l'Organi-
sation des Nations Unies, aux fins de dépôt dans les
archives du Secrétariat. Le Secrétaire général notifiera
ce dépôt immédiatement aux Etats Membres de
l'Organisation des Nations Unies ainsi qu'aux Etats
non membres auxquels il aura conlmuniqué copie de
la Convention.

A l'article 10, on substituera aux mots Membre de
la Société des Nations, les mots Etat Membre de l'Or-
ganisation des Nations Unies.

Au premier alinéa de l'article 12, on substituera les
mots Secrétaire général de l'Organisation des Nations

Unies aux mots Secrétaire général de la Société des
Nations, et les mots l'Etat Membre de l'Organisation
des Nations Unies aux mots le Membre de la Société
des Nations.

Le deuxième alinéa de Г article 12 sera rédigé
comme suit:

Le Secrétaire général de l'Organisation des Nations
Unies portera à la connaissance de chacun des Etats
Membres de l'Organisation des Nations Unies et des
Etats non membres auxquels il aura communiqué
copie de la Convention, toute dénonciation reçue par
lui.

L'article 13 sera supprimé.

L'article 14 sera rédigé comme suit:

Le Secrétaire général de l'Organisation des Nations
Unies tiendra une liste spéciale de toutes les parties
qui ont signé, ratifié ou dénoncé la présente Conven-
tion ou y ont adhéré. Cette liste pourra être consultée
en tout temps par tout Etat Membre de l'Organisation
des Nations Unies ou par tout Etat non membre au-
quel le Secrétaire général aura communiqué copie
de la Convention.

Elle sera publiée aussi souvent que possible.

A Г article 15, les mots la Cour permanente de
Justice internationale seront remplacés par les mots
la Cour internationale de Justice, et les mots le proto-
cole de signature de la Cour permanente de Justice
internationale par les mots le Statut de la Cour inter-
nationale de Justice.

A ^article 16, les mots le Conseil de la Société des
Nations seront remplacés par les mots le Conseil éco-
nomique et social de l'Organisation des Nations Unies.





FOR AFGHANISTAN :
POUR L'AFGHANISTAN ;

Kmff :
За Афганистан:

POR EL AFGANISTÁN:

A. Hosayn Aziz

Nov. 12, 1947

FOR ARGENTINA :
POUR L'ARGENTINE

ИШО :
За Аргентину:
POR LA ARGENTINA:

José ARCE
Nov. 12, 1947

FOR AUSTRALIA:
POUR L'AUSTRALIE

За Австралию:
POR AUSTRALIA:

Herbert V. EVATT
Nov. 13, 1947



FOR THE KINGDOM OF BELGIUM :
POUR LE ROYAUME DE BELGIQUE;

За Королевство Бельгии:

POR EL REINO DE BÉLGICA:

F. VAN LANCENHOVE
12 novembre 1947

FOR BOLIVIA:
POUR LA BOLIVIE;

За Боливию:

POR BOLIVIA:

FOR BRAZIL :

POUR LE BRÉSIL! ad referendum

Ц, Щ Г Joâo Carlos MUNIZ
^ „ March 17 1943
За Бразилию:

POR EL BRASIL:



FOR THE BYELORUSSIAN SOVIET SOCIALIST REPUBLIC:
POUR LA RÉPUBLIQUE SOCIALISTE SOVIÉTIQUE DE BIÉLORUSSIE

За Белорусскую Советскую Социалистическую Республику:

POR LA REPÚBLICA SOCIALISTA SOVIÉTICA BIELORUSA:

FOR CANADA:
POUR LE CANADA

За Канаду:

POR EL CANADÁ:

FOR CHILE:
POUR LE CHILI

За Чили:
POR CHILE:

J. L. ILSLEY
November 24th, 1947



FOR CHINA:

POUR LA CHINE

За Китай:

POR LA CHINA:

FOR COLOMBIA:

POUR LA COLOMBIE:

За Колумбию:
POR COLOMBIA:

FOR COSTA RICA:
POUR COSTA-RICA

За Костарику:
POR COSTA RICA:

Peng Chun CHANG
November 12, 1947



FOR CUBA:

POUR CUBA

За Кубу:

Pou CUBA:

FOR CZECHOSLOVAKIA:

POUR LA TCHÉCOSLOVAQUIE;

За Чехословакию:

POR CHECOESLOVAQUIA:

J a n M A S A R Y K
Nov. T2th, 1917

FOR DENMARK:
POUR LE DANEMARK

За Данию:

POR DINAMARCA:

ad referendum

Dodil BECTRLT
12-11-1947



FOR THE DOMINICAN REPUBLIC :
POUR LA RÉPUBLIQUE DOMINICAINE

За Доминиканскую Республику:

POR LA REPÚBLICA DOMINICANA:

FOR ECUADOR:
POUR L'EQUATEUR:

За Эквадор:
POR EL ECUADOR:

FOR EGYPT:
POUR L'EGYPTE

За Египет:

POR EGIPTO:

M. H. HAYKAL Pasha
12/11/47



FOR EL SALVADOR:
POUR LE SALVADOR:

За Сальвадор:
POR EL SALVADOR:

FOR ETHIOPIA:
POUR L'ETHIOPIE;

За Эфиопию:

POR ETIOPÍA:

FOR FRANCE:
POUR LA FRANCE;

За Францию:

POR FRANCIA:



FOR GREECE:

POUR LA GRÈCE :

За Грецию:

POR GRECIA:

FOR GUATEMALA:
POUR LE GUATEMALA;

За Гватемалу:

POR GUATEMALA:

FOR HAITI:
POUR HAÏTI:

За Гаити:

POR HAITÍ:

Max. H. DORSINVILLE
12 novembre 1947



FOR HONDURAS :
POUR LE HONDURAS:

За Гондурас:
POR HONDURAS:

FOR ICELAND:
POUR L'ISLANDE:

За Исландию:
POR ISLANDIA:

FOR INDIA:
POUR L'INDE:

W pfji •
Щ, •

За Индию:

POR LA INDIA:

M. К. VELLODI
12. XL 47



FOR IRAN:
POUR L'IRAN;

За Иран:

POR IRÁN:

FOR IRAQ:
POUR L'IRAK:

За Ирак:

POR IRAK:

FOR LEBANON :

POUR LE LIBAN :

За Ливан:

POR EL LÍBANO:



FOR LIBERIA:
POUR LE LIBÉRIA:

За Либерию:
POR LIBERIA:

FOR THE GRAND DUCHY OF LUXEMBOURG:
POUR LE GRAND- DUCHÉ DE LUXEMBOURG:

За Великое Герцогство Люксембург:

POR EL GRAN DUCADO DE LUXEMBURGO:

Sous reserve d'approbation1

Pierre PESCATORE

12 novembre 1947.

FOR MEXICO:
POUR LE MEXIQUE:

За Мексику:

POR MÉXICO:

L. PADILLA ÑERVO
4 February 1948.

Translation by the Secretariat of the United Nations:
1 Subject to approval.



FOR THE KINGDOM OF THE NETHERLANDS:

POUR LE ROYAUME DES PAYS-BAS :

За Королевство Нидерландов:

POR EL REINO DE HOLANDA:

Ad referendum

J. H. VAN ROYEN
12 novembre 1947.

FOR NEW ZEALAND:
POUR LA NOUVELLE-ZÉLANDE:

ffiffiH:
За Новую Зеландию:

POR NUEVA ZELANDIA:

FOR NICARAGUA:
POUR LE NICARAGUA:

За Никарагуа:

POR NICARAGUA:



FOR THE KINGDOM OF NORWAY:
POUR LE ROYAUME DE NORVÈGE:

За Королевство Норвегии:

POR EL REINO DE NORUEGA:

Subject to ratification1

Finn МОЕ

November 12th, 1947

FOR PAKISTAN :

POUR LE PAKISTAN:

За Пакистан:

POR EL PAKISTÁN

The representative of Pakistan wishes to indicate that in accordance
with paragraph 4 of the Schedule to the Indian Indépendance Order,
1947, Pakistan considers herself a party to the International Conven-
tion for the suppression of the circulation of and traffic in Obscene
Publications, concluded at Geneva 12 September 1923 by the fact that
India became party to the above-mentioned International Convention
before the 15th day of August 1947.a

Zafrullah KHAN
Nov. 12. 47.

FOR PANAMA:
POUR LE PANAMA:

E -^f ff? •
*У- д»^у •

За Панаму:

POR PANAMÁ:

R. J. ALFARO
November 20, 1947

Traductions du Secrétariat des Nations Unies:

1 Sous réserve de ratification.

" Le représentant du Pakistan désire faire savoir que, conformément
aux dispositions du paragraphe 4 du Schedule to the Indian Indé-
pendance Order, 1947, le Pakistan se considère Partie à la Convention
internationale pour la répression de la circulation et du trafic des
publications obscènes, conclue à Genève le 12 septembre 1923, du
fait que l'Inde est devenue Partie à cette Convention avant le 15
août 1947.



FOR PARAGUAY:
POUR LE PARAGUAY:

За Парагвай:
POR EL PARAGUAY:

FOR PERU:
POUR LE PÉROU:

За Перу:
POR EL PERÚ:

FOR THE PHILIPPINE REPUBLIC:
POUR LA RÉPUBLIQUE DES PHILIPPINES:

За Филиппинскую Республику:

POR LA REPÚBLICA DE FILIPINAS:



FOR POLAND:
POUR LA POLOGNE:

За Польшу:

POR POLONIA:

FOR SAUDI ARABIA:
POUR L'ARABIE SAOUDITE;

За Сауди Аравию:

POR ARABIA SAUDITA:

FOR SIAM:

POURLESIAM:

За Сиам:

POR SIAM:



FOR SWEDEN:
POUR LA SUÈDE :

За Швецию:
POR SUE CIA:

FOR SYRIA:
POUR LA SYRIE

За Сирию:
POR SIRIA:

FOR TURKEY:
POUR LA TURQUIE;

За Турцию:

POR TURQUÍA:

Selim SARPER
12 novembre 1947



FOR THE UKRAINIAN SOVIET SOCIALIST REPUBLIC:
POUR LA RÉPUBLIQUE SOCIALISTE SOVIETIQUE D'UKRAINE

За Украинскую Советскую Социалистическую Республику:

POR LA REPÚBLICA SOCIALISTA SOVIÉTICA UCRANIANA:

FOR THE UNION OF SOUTH AFRICA:
POUR L'UNION SUD-AFRICAINE:

За Южноафриканский Союз:

POR LA UNIÓN SUDAFRICANA:

H. T. ANDREWS
12 November 1947.

FOR THE UNION OF SOVIET SOCIALIST REPUBLICS:
POUR L'UNION DES RÉPUBLIQUES SOCIALISTES SOVIÉTIQUES

За Союз Советских Социалистических Республик:

POR LA UNIÓN DE REPÚBLICAS SOCIALISTAS SOVIÉTICAS:

A. GROMYKO
18 December 1947



FOR THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND;
POUR LE ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NORD:

r
За Соединенное Королевство Великобритании и Северной Ирландии:

POR EL REINO UNIDO DE LA GRAN BRETAÑA E IRLANDA DEL NORTE:

FOR THE UNITED STATES OF AMERICA
POUR LES ETATS-UNIS D'AMÉRIQUE:

За Соединенные Штаты Америки:
POR LOS ESTADOS UNIDOS DE AMÉRICA:

FOR URUGUAY:
POUR L'URUGUAY:

За Уругвай:
POR EL URUGUAY:



FOR VENEZUELA:

POUR LE VENEZUELA

За Венесуэлу:
POR VENEZUELA:

FOR YEMEN:
POUR LE YEMEN

За Йемен:

POR EL YEMEN:

FOR YUGOSLAVIA:

POUR LA YOUGOSLAVIE;

За Югославию:
POR YUGOSLAVIA:

Dr. Joza ViLFAN

12. Nov. 1947
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